RAJYA SABHA [ 05 May, 2000 ]

CALLIING ATTENTION TO A MATTER OF URGENT PUBLIC
IMPORTANCE
Situation arising out of Sankhya Vahini Project

SHRI NILOTPALBASU(West Bengal): Sir, I call attention of the
Government to the status of the Sankhya Vahini Project and the
apprehensions widely felt in the country about the emergence of a techno-
monopoly which will be controlling the entire information and
communication sector. But while doing so, I would also like to point out that
my notice was addressed to the Prime Minister, because I believe that many
of the questions that I have, are of an inter-ministerial nature. Therefore, in
the fitness of things, it was necessary that the Prime Minister answers these
questions. I do not know whether the Communications Minister will be in a
position to answer all the questions.
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SHRI NILOTPAL BASU: Mr. Chairman, Sir, day before yesterday.
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in the other House, when the Government came out with a statement that they
want to be transparent on the Sankhya Vahini issue, we had widely
welcomed that. But I think, after that statement, the Minister has come up
with what can be termed as the greatest non-statement of the millennium.
Tonnes of material have come out on the subject and several questions have
been asked in Parliament. When we see those replies, those facts,which have
been divulged by the Government so far on the floor of Parliament and before
the people, the kind of documents they have in their possession, we find that,
none of the concerns which have been expressed till now in public have been
addressed in the statement. Sir, I will put it in question form. Who took the
decision? We are given to understand that the National Task Force on
Information Technology had taken the decision on 5th September. If so, does
the terms of reference of the Task Force on Information Technology enable it
to take such decisions? Because the decisions of Task Force are
recommendatory in nature. It does not have executive powers. It is not
gazetted. Secondly, we are given to understand from the reply to my question
and several other statements made by the Government outside Parliament as
well, that the IU Net company which is the joint venture partner, approached
the Pennsylvania State Corporation on 28th of August, 1998, for the creation
of IU Net company. It got this name reserved for three months. This period of
three monoths was to conclude by 25th of December. If that be so, how the
the minutes of the Task Force meeting, which were put on the internet by the
Government, and which have been subsequently withdrawn by the
Government, say that "IUNet was in existence, whereas the business
information report which was produced by the company, which was
commissioned by the Indian Embassy in United States, in Washington, gives
the details that the bye-laws of the IUNet company were adopted on the 6th of
January, 1999. And the actual in corporation took place on the 9th January,
1999. Both bye-laws and the incorporation was done in Jannuary 1999.
Whereas, the minutes of the Task Force meeting say that it was set up in
1998. What was the basis of that? Why did the Government take it out of the
Website? Technology is a very interesting subject. I found this out from one
American website which had actually taken up this data and if was not wiped
out. So, the cat is out of the bag now. I have the actual minutes of the meeting,
which I took from the American Website. The third point is, how is the
Government now claiming that IUNet is a special purpose vehicle? And
elswhere, the Government says that IUNet is a company set up by the
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Carnegie Mellon University to commercialise their great expertise on the
wavelength, digital multiplexing, techology. How is it that they had to wait
till 28th of August, just seven days before the Task Force was going on
discuss the question of launching this joint venture? How a special
purposevehicle becomes a company for commercialisation of a technology of
a reputed University in the United States. Fourthly, whether the Task Force
had called other technology providers for setting up such a data network or
not? If not, why not? I would like to know whether the other technology
providers are available. We have come to know from the 10th Report of the
Standing Committee that the officials of the Department of Telecom said in
the evidence that there are such alternative technology providers. I would like
to know whether the Carnegie Mellon University has got patent on this
technology. My Internet search of the US Patent office has yielded this
result. Sir, you are an expert on the subject. You will be able to understand it.
It says, "Zero patent, zero appplication on this particular technology." Would
the Government explain it? After the recommendation of the Task Force
which was the particular agency of the Government which processed and
took a decision about going ahead with the project? If the Task Force did not
have executive powers, some appropriate authority of the Government must
have implemented the recommendation of the Task Force. When did the
Government actually decide about this project? Which was the appropriate
authority? My next question is this. Who had authorised the then Secteray,
DoT and Chairman of the Telecom Commission, Shri Anil Kumar, to sign a
Memorandum of Understanding with the IUNet company on the 16th
October, 19987 Sir, this is very vital.Such as MoU could not have been
signed without authorisation from the appropriate authority of the
Government. His counterpart who signed the MoU on behalf of the IUNet was
Dr. Raj Reddy. The Business Information Report received from an authorised
agency reveals that on the date of incorporation, i.e. 9th of January, they were
having only two employees and the names were other than Dr. Raj Reddy
and Dr. Arunachalam who are now running the IUNet company.

MR. CHAIRMAN: Please wind up.

SHRI NILOTPAL BASU:Sir, these are very vital question.

MR. CHAIRMAN: I appreciate your question.

SHRI NILOTPAL BASU: So far as the corporate structure of the
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IUNet is concerned, I would like to know whether before taking the decision,
the Cabinet was aware of its entity GUNet about which the Government is
talking now. GUNet is a hundred per cent subsidiary of the Carnegie Mellon
University. Sir, I have reasons to understand that the Government was not
aware that the IUNet was not a hundred per cent subsidiary of the Carnegie
Mellon University. This information was not known to the Cabinet when
they took this decision. What is the relationship between the IUNet and the
GUNet? The article of Incorporation and the bye-laws of the IUNet company
1 which was incorporated on the 9th of January, do not reveal the relationship
between the IUNet and the GUNet . There is nobody in the Board of
Directors from the GUNet company. There is no share holding quota. There
is no information about the authorised capital, about the subscribed capital
and about the number of shares that can be issued against the authorised
capital of the company. In the Internet information about I.T. Task Force,
IUNet says that it is a company which will have the cooperation and
participation of other U.S. technology providers. Now, what are the names of
those companies? The next question is regarding purchase of equipments.
How is it that the Government accepts the non-bidding route? First,
apparently, is the MOU route for selecting the joint venture partners, but the
DTS says that we were not aware of the configuration of the I.T. Task Force
of choosing a particular joint venture partner. Now, I come to the question of
equipment procurement. There also it is the IUNet which is going to decide
about the parameters of equipment purchase; .of course, subject to the
approval of the other directors of the proposed company. Now, how is it that
the tendering route is not mentioned? How is that the equipment life of five
years is set against the torque-fibre, that will be provided by the DTS, which
have a life-time of 30 years? What are the calculations? Now, Sir, my next
question is this. Earlier, when the Telecom Commission discussed the
question of setting up of a regional hub of joint venture amongst the VSNL,
the British Telecom and the MCI , the entire proposal was, time and again,
discussed threadbare in the Telecom Commission itself. A study of the
demand to be generated was made. The entire financial esitmate was made.
How is it that in this case, all those earlier procedures have been totally by
passed? I would like to know whether there is a demand projection. Is there a
cash flow statement? And, if thereis a cash flow statement, how
does the
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Government account for the change in the financial parameters of the venture
because Rs.250 crores which is going to be the approximate custom-waiver,
which will be in built into the project, has not been acceded to by the
Cabinet? Sir, I would like to know from the Government whether they have
any legal document form the Carnegie Mellon University about this entire
thing because my information is, "to whomsoever it may concern” is what is
written on the small piece of paper that the Government has received, and
there is no legal document from the Carnegie Mellon University. And it has
been said that the Uhiversity will retain the controlling rights in the company
called the IUNet. But what is the legal validity? 1 would like to know
whether it has been examined because only one Paul Christiano, who is
supposed to be the Provost of the University, has wirtten. Our searches on the
Internet are showing that IUNet and GUNet do not exist. Our internet
searches, with the sight of a pencil, yield noresult. The State Departments say
that there is no such company like the IUNet or the GUNet. So, I would like
to know whether the Government can place on the Tabel of the House a
binding legal document from the CMU, showing what their relationship with
the GUNet and IUNet is, the detailed corporate structure of these two units
which. 1 am in clined to believe, is a figment of imagination. Then, Sir, as
regards the question of lock-in provision, the CMU says that they will have
no controlling rights in this company for five years. Now, what happens after
five years. If a legal document is not available, then what is the sancitiy of this
document? I would like to know whether it can be legally enforced on that
University. Sir, these are very important questions becuse, as you know, in
1958, in the United States, an agency called the Defence Advanced Research
Programme Agency (DARPA) came up, and it is a specilised agency in
evolving equipments and systems for various purpose. Now, DARPA
functions thorugh different contractual partners and many of the American
Universities are acually the contracts of DARPA and this DARPA is a direct
wing of the Pentagon. Now, Sir, under such circumstances it is very
necessary for this august House to know what is the relationship between
Carnegie Mellon University and these two companies, in which way it will
have such a high stake in a joint venture partner which is going to set up a
network. Sir, the exiting network of these countries is of the order of 3.4
megabytes per second.
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SHRI NILOTPAL BASU: Sir, I have put only two questions. I have
not made any statement.

MR. CHAIRMAN: Whatever it might be, it should be finished
within seven minutes.
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SHRI NILOTPAL BASU: Therefore, we have a capacity of only 3-4
megabytes per second. Now, the proposed network will have 2.4 gigabytes
to 40 gigabytes per second, which means 1000 to 10,000 tons multiplication
of the actual data carrying capacity and the speed of data. This will privide
them with a leverage, and a control in the network. Now, we should know all

206



[05 May, 2000 ] RAJYA SABHA

these detailed things because in other countries like United States and China,
where they have set up such networks, it is totally under the control of the
Government and the Defence Department. So, why is it that the Government
is moving in such a non-tranparent manner? I would like to know whether the
Minister will lay all these binding legal documents from the Carnegie Mellon
University on the Table of the House. I would like to know this because
security question is involved. ! have also spoken to a number of defence
experts, but till now, there is no coding of the users, no technology, is there.
They can make the coding and the transfer of data foolproof. Therefore, we
want to know the actual identity of the IUNet and the GUNet, the procedure,
the full details about the papers, about, their articles of incorporation,about the
bye-laws and everything. 1 think. Sir, it will not be in the nationial interest.
So, Mr. Chairman, Sir, my final question, is will the Government agree to
have a small - this cannot be discussed and decided on the floor of
Parliament-Joint Parliamentary Committee to go into all this, and if the
Committee is satisfied, in proportion to the composition of the two Houses,
then I think the nation will be set at rest because all of us are for setting up of
high speed network for transfer of data.

MR.CHA1RMAN: Now, Shri Rama Shanker Kaushik cannot give
histime to Shri Nilotpal Basu, but can give his time to the House. The time
has been given to the House. So, I will not call him. Now I will call Shri
Abani Roy. He is not present. Shri J. Chitharanjan.

SHRI J. CHITHARANJAN (Kerala): Hon. Chairman,Sir, nobody is
against taking necessary steps for imporoving our position in the field of
Information Technology field or in the field of technology, as a whole. But
here, the problem is, the Government has taken a decision in an undue haste.
There was no transparency either, and there has been violation of rules and
norms. I do not want to go into the details. First, what 1 understand is that
the Natioinal Task Force is not entitled to take a definite decision, especially
as to who should be the foreign partner in a firm like this. Therefore, that is
one question that has to be answered. Before taking such a decision, the
Government has to consult several departments, officers and so on,
especially the Telecom Commission. But I understand that the Telecom
Commission has not been consulted before this decision has been taken. Why
it has not been done? It is correct on the part of Government to have done it?
Thirdly, the hon. Minister has stated that the equity structure and the
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composition of the company will be such that the control of the company will
not be in the hands of the foreign partner. Finally, he also said that all
decisions of the Board are expected to be taken unanimously. In cas of any
difference that may come up later, the matter has to be decided by a majority,
with, at least , one director from the Department of Telecom Services and one
from the IUNet voting in favour of it. Here, the term 'majority' does not carry
much meaning because unless the IUNet representative on the boardagrees,
no decision can be taken and implemented. This means, the IUNet is having a
veto power. That is another question which has to be clarified. Another point
that I have to make is regarding this particular deal. Why are the global tender
rules not being followed? As far as I know, there are so many international
bodies which are capable of dealing with these things. But, instead of
resorting to the global tender route, why have they insisted upon entering into
an agreement like this? Finally, I want to say that the Government will have
to make it transparent. They will have to explain all these things. Mr.
Chairman, Sir, If possible, a parliamentary committee may be asked to go into
the whole question so that facts may be brought out and apprehensions in the
minds of the public are cleared.

SHRI KAPIL SIBAL (Bihar): Mr.Chairman, Sir,through you, I want
to bring to the notice of the hon. Minister two or three dates. On September 5,
1998, the task force takes a decision; identifies a party. On 6th October,
1998, the MOU is signed in the present of the Ambassador to the United
States. On January 6, 1998,the company is incorporated and the by-laws are
set up by January 9, 1999. Now, this normally happens in a private limited
company. When two private parties get together and they want to do business
with each other, they sign an MOU and then decide on the deal later. But this
is not expected of the Government of India because a Government
organisation never signs an MOU till such time as all aspects of the entire
transaction-economic, legal and other aspects-are looked into and the long-
term gains for the country are looked into. I do not think anybody in this House
can doubt whether the time has come to embrace international technologies,
which will allow free flow of information in a much greater quantities than is
available to us. I do not think any political party should oppose that. But, at
the same time, we do accept that when the Government of India signs a deal,
which is of the value of Rs. 1,400 crores, surely, it is not expected that a
person will enter into a transaction when the company
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was being incorporated, the person who signs on behalf of IUNet calls
himself the Chairman of the company, much before it was incorporated. So,
I think, there is a lack of transparency, Mr. Chairman, Sir, which this
Government has committed. I do believe that all the facts must be placed and
it should not be felt by the public at large that this Government is treating the
Government of India like a private corporation. That is point number one.

Mr. Chairman, Sir, number two is, being stated that IUNet is a
wholly-owned subsidiary of GUNet and GUNet is a wholly-owned
subsidiary of Carnegie Mellon University. Now, Sir, I do not know what the
understanding of the Minister is when you say it is a hundred per cent
subsidiary. My understanding is that a hundred per cent subsidiary means the
Carnegie Foundation University, in fact, owns hundred percent shares of
GUNet, which, in turn, owns hundred percent shares in IUNet. That is my
understanding and that is the understanding of all persons who are somewhat
familiar with law. I believe, the records state otherwise. In fact, one is told
that the Carnegie Mellon University has a majority stake in GUNet and that
the majority of the shares and voting rights of Carnegie Mellon University are
right in the GUNet. When that is so, it is not a hundred per cent subsidiary.
The reason why it is important for us, for the House and the people, to know
this is because that will determine as to who, in fact, is funding the project.

I come, therefore, to my third question, Sir, the equipment that has
to be given by GUNet and IUNet throgh this joint venture project is of the
value of Rs.876 crores. Now somebody has to fund that. The Carnegie
Mellon University is not business corporation. It is not involved in business in
the U.S. It does not fund projects. So, obviously, there is another shareholder
there which is funding this project and to whom the profits will flow. I would
like to know as to who is going to provide the finance of Rs.876 crores of
equipment which is going to come to India, to the joint venture company, if
there is another individual involved-because I doubt the Carnegie Mellon
University will be financing this-obviously, there are other individuals who are
shareholders, in a private arrangement between the Carnegie Mellon
University and those individual shareholders. Some names were, somehow,
already been revealed to the public, that they belong to some particular State.
What their stake-hold in that is, where they are getting their monoey from and
in what manner they are going to profit out of this transaction is the third
question that I want to raise. The fourth and the last question which I wanted
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to raise is this. We are told that the life of this equipment, which is being
supplied to the joint venture company by Cargnic,is five years. The life of the
dark cables, which are going to be supplied by the Dapartment of Telecom
Services, is thirty years. So, if the life of the equipment is only five years ,
then what is the return on the capital because they are gong to invest Rs. 876
crores worth of equipment and that is going to be converted into 49 per cent
equity? So, they have 49 per cent stake and the equipment they are going to
supply has a life of five years, whereas what we are going to put into the joint
venture is dark cables with a thrity-year life. Does it means, therefore, that at
the end of five years, IUNet can go out and say, "Now you give back my 49
per cent equity and I go out?" By which time, this company will become a
monopoly in India and will earn huge profits and where will that profit go to
on an equity or Rs.876 crores. I am not talking of any parliamentary
enquiries but Mr. Minister, the time has come when you must place all these
facts before the people of the country and, immediately, before the Members
of this House. Thank you.

SHRI N. THALAVAI SUNDARAM (Tamil Nadu): Mr. Chairman,
Sir, so far as multinational companies coming to India are concerned, we
welcome this. My first point is, Mr. Minister, do you know the credibility of
the IUNet? Has your Department made any independent enquiry with regard
to the suitability, intergity and credibility of the IUNet? Have you made any
enquiry? In the first para of the statement you have said. "The Sankhya
Vahini Project evolved a Technology Mission of National Task Force on
Information Technology and software development after broad based
consultations and and discussions with academicians, scientists,
technologists..." Since you have had interaction with scientists, technologists,
academicians and others, I would like to know from you, what impression you
have got on this company. We welcome multinationals coming to our
country. But, I would like to know whether this company has got the quality
and the credibility. This is my first point.

My second question is, we would like to know from the hon.
Minister as to where the profits would go. According to the statement, I[UNet
will hold 49 per cent of the equity, the Department of Telecom Services will
have an equity of 45 per cent and the Ministry of Information Technology
will have an equity of 2 per cent and the others will hold the rest of the
equity. The company, IUNet has an equity of 49 per cent. Sir, Rs. 1.300
crores has been invested by the [UNet. What is your estimate?
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As far as the equity is concerned, the Department of Telecom Services will
hold an equity of 45 per cent and the IUNet will hold 49 per cent equity. My
point is, in what way will it help our country and your Department?

The third point which I would like to make is about the legel status
of the company. Sir, a Memorandum of Understanding was entered into on
16th October, between the IUNet and the Department of Telecom Services. I
think this is the only recommendation accepted by the Department of
Telecom Services made by the Task Force on Information Technology. I
would to like to know from the hon. Minister whether if such projects are
floated in our country, there will not be any major security threat to the
country. My learned friend, Mr. Biplab Dasgupta, raised a point about the
security of the country. There are only two persons, I think, who know about
this [TUNet company. The first one is Mr. Reddy and the other persons is Mr.
Arunachalam. Have yuo and any interaction with these people? They have a
good knowldege on this IUNet. I think there is a group of people working in
association with multinationls. I request the hon. Minister, first of all, you
must identify this company. Recently, a company came to our State and after
that we did a project with that company in our State. After that, there were a
lot of articles in the newspapers saying that that company was in a bad shape
in America. I request the hon. Minister to kinidly look into the aspects of
credibility of the company. I would also like to knowfrom the Minister as to
where the profits would go and what steps you have taken with regard to the
credentials of the company. Thank you.

SHRI SHANKAR ROY CHOWDHURY (West Bengal): Mr.
Chairman, Sir, the Sankhya Vahini Project has got three aspects. The first
one is the concept of the project itself, which is really an information super-
highway in cyber space. Everybody agreed that the nation needs such a
super-highway. From 2-5 gigabites per second, I am told, it will go up to 40
gigabites, though it has not been mentioned in the statement made by the hon.
Minister. But, I presume, that would be a future development. The
commercial aspect has sufficiently been questioned by a number of hon.
Members who have spoken prior to me. Therefore, I would like to focus on
the security aspect because the United States, being a super power, has got a
worldwide agenda. Whereas it is true that information technology is the way
to future; so, unfortunately, is information warfare, and information warfare
forms a very large component of the United States; visualization of
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the so-called revolution and military affairs, in which one of the major targets
would be the information highways of target countries, which for a super
power is, almost every other country except itself and its closest alies. The
United States is our friend. We are United State of America's friend; and that
is the way would like it, that the way it should be; but we must ensure that
our natinal interest or national security is kept secured. So, my question on
this issue to the Minister is, has the project Sankhya Vahini received the
clearance from the Cabinet Committee on security; has it received the
clearance from the Joint Signals Committee. Thank you, Sir.
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SHRI T.N. CHATURVEDI:(Uttar Pradesh): Mr. Chairman, Sir, 1 thank
you for giving me an opportunity. The vital importance of the project
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has been well recognised. However, a number of apprehensions have been
expressed by Shri Nilotpal Basu and many other hon. Members of the
House. Shri Nilotpal Basu has released a number of documents outside, and
it further created a miasma of distrust. I would like to mention that the
replies to many of these points, which relate to the nuts and bolts, and not
questions of principles, will be properly attended to. But, Sir, had the hon.
Members seen the editorial in today's Hindu entitle, "Sense and nonsense on
Sankhya Vahina", probably many of these doubts and apprehensions that
have been raised would have been allayed. Sir, a question has been raised:
Was the National Information Technology Task Force mandated to do what
it has done? Sir, it was a high level Task Force. It was there to suggest the
highest kind of technology, in order to improve our network and that is why
it has been recognised by ... (Interruptions)...

SHRI NILOTPAL BASU: Sir, I am on a point of order because he
is actually giving an informatin which is misleading the House. In reply to
Starred Question No.235 of 11th of June,, 1998, the Government had
informed the House about the 15 terms of reference of IT Task Force, and it
is revealed from the terms of reference that this body is of a recommendatory
nature; if it had been ...(Interruptions)....

SHRI T.N. CHATURVEDI: Sir, I amnot yielding.
. MR. CHAIRMAN: He is not yielding, and there is no point of order.

SHRI NILOTPAL BASU:Sir, this is a point or order because he is a
misleading information to the House.

MR. CHAIRMAN: Are you yielding?

SHRI T.N. CHATURVEDI: Sir, I am not yielding. But he has
already... (Interruption)...

MR. CHAIRMAN: Then you speak.

SHRI T.N. CHATURVEDI:The trouble is that, after utilising and
even stretching his time, he now wants to encroach upon the time of other
hon .Members. ...(Interruptions)... 1 am not misleading the House. I am
addressing the Chair and just informing the entire House as to what are the
facts and how the miasma if distrust is being needlessly created. A very vital
point has been raised, and it has been well recognised. The question arises:
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1.00 P.M.

What were the terms of reference? Sir, we go into the terms of reference and
also into the composition of the Committee. Somewhere, at one stage, we
want that the things should be done speedily, and there are reports and
reports that things are being delayed and we are losing time. There is even an
article by Shri Inder Malhotra, entitled, "Passing up an opportunity." We
lose an opportunity. I do not want to mention any names, but names of two
persons have been mentioned or hinted indirectly. We expect NRIs,
American Indians or other foreigners of Indian origin to contribute to the
well-being of this country. Now, it is a question of the ideas that they are
giving. On the one hand, we expect them to contributed to our well-being,
and, on the other, we do everything to castigate them, to malign them!

I want to say that the National Information Task Force did an

immense amount of work. The Task Force consisted or not only the
Members who were orginally appointed but also those who were co-opted,

experts from other areas, including defence, to take into account the various
aspects of this. I have the list of the Members.

MR. CHAIRMAN: Just one minutes.

It is one o'clock now.I think, there are three hon. Members to speak,
and, then, the Minister well reply. We will continue till 1.30 p.m. This is a
Private Members' Day. We can start our other business at 2.30 p.m.

SHRI T.N. CHATURVEDI:Sir, I would like to say that the best of
scientists, the best of those who were in this particular area, were co-opted,
and they formed the panel.

It was a high-level Task Force. It even suggested a Technology
Mission. It completed all the necessary formalities for it and sent it to the
Government. The formal decision have been taken by the Government. That
is why it identified the technology. It located who can really supply that kind
of technology.

Sir, the tendering procedure may be for some kind of other
equipment and other things which we need. But, this has been done in order
to arrive at the lowest possible price.There is no dispute about it. The Task
Force analysed and identified the possible partner in developing the high-
speed data network in the country. The nature of this identification could not
have been done through the process of tendering. It has been said that not
very many alternative channels are available for this. There are one
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or two other universities. I understand that the MIT is there, but it has
transferred its technology at a very high fee to the United Kindom and some
others. In this case, there were two very eminent scientists. One eminent
scientist was the Scientific Adviser to the Ministry of Defence for years.

That is why, I think, it is not very fair to question the
recommendations has were made or to allege that the National Information
Technology Mission was bypassed. This was a big task. That is why the lead
was taken. Of Course, one knowns that the Task Force is not an executive
agency. Obviously, the Secretary, DoT, signed the MoU.

Sir, it has been said that, so far as the control of the management is
concerned, it has been ensured. One can go into the details of how the
management board will....

SHRI DIPANKAR MUKHERIJEE (West Bengal): The Minister will
state that.

SHRI T.N. CHATURVEDI: The Minister will state that. It has been
ensured that it will not be possible for the partner to do it.

It has been said about the IUNet, that it is a starter company. A
university does not enter into commercial operations. There were some well
recognised Indian scientists, who really created the climate. So, this kind of
high-level technology could be transferred. I think the transfer of technology
is without the demand for high payments, which the others have been asking.
Doubts have been expressed about the aspect of national security. I would
like to mention that the project proposal has the concurrence of the Defence
Ministry. Instead of giving opportunities to others to spy on the country, once
it is implemented, the network will eliminate that possibility. A major part of
data transmission goes through the system which is managed through the US.
Gen. Chowdhury said USA is a friendly country, but still why should it
happen? "The Hindu" has given a broad perspective. The whole project has to
be seen in the broad persperctive. I wish "The Hindu" were our paper. You
know your paper it is now and whom it supports. I need not say it. It says: As
the project is designed to facilitate data traffic within the country, there is no
question of an external agency being able to collect the Indian data. Critics
should be aware that the e-mail that is sent from New Delhi and addressed to
another person in the capital is more likely to pass through Washington,
Beijing and Islamabad, than what Shankwahini is likely to facilitate
intelligence gathering ... (Interruptions)...
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SHRI DIPANKAR MUKHERIJEE: There is no problem if you are
accepting the editorial of the paper.

SHRI T.N. CHATURVEDI: We accpet the rational arguments, not
the editorial in regard to the question regarding its relationship with the
university, 1 have said that it is a start up company. It is now going into a
corporation.Mr. Sibal, who has practised in the United States, knows that
there once the name is reserved during that period, the particular unit is in a
position to enter into commercial transactions.

SHRI KAPIL SIBAL: 1 practised in the United States. I was a
member of the New Your Bar. 1 have practised in the Wall Street. In my
entire career 1 have never seen even once when the name has been reserved
and an MoU has been signed without being incorporated and the person calls
himself a Chairman. It is a technical thing. I agree. But don't say it is a
practice in the United States.

SHRI T.N. CHATURVEDI: As per my information it is a practice
that it allowed under the American law.

SHRI KAPIL SIBAL : But, you cannot call yourself as a Chairman
unless there is a resolution by the Board.

SHRI T.N. CHATURVEDI: He may perhaps be the Chairman. Sir,
all the defence scientists and defence authorities were consulted. Everybody
was keen along that this project should be implemented early. Again and
again the question of transparency is being raised. Transparency is not a
shibboleth. On the other hand, it has some specific purpose for the people to
serve. I think that purpose has to be understood in the context of a broader
perspective. And, as the Prime Minster has repeatedly said, if there is any
malfeasance, any misdemeanour, always an inquiry can be ordered. I do not
think there is any case for inquiry or any kind of proble that is required at
this particular stage. It will only result in further delay.

Lastly, I would like to submit that this is an agreement where all the
points that have been raised are being taken care of in the joint venture
agreement ...(Interruptions)... The hon. Chairman has given me limited time.
All these points, all these questions of legality and legal interests, are
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being taken care of in the joint venture agreement which is being formulated.
That is why, I think, all the apprehensions that they have are only half-drawn
goblins of their mind. (Interruptions) The Minister will reply and I know that
you are keen to listen to the Minister. Still, I would request them that the hon.
Members should certainly real two articles. One is of Inder Malhotra two
days back....(Interruptions)...

STt |UTAfRY : 379 MY AT -3 BT | 3MIRT SSH BT TRATE |

3t dIiHT @Sl : U gL Al BR AT | AT 7 Yeb RITaT Al
Tl fpar g |

SHRI T.N. CHATURVEDI: Sir, I am resuming my seat. I am very
happy that he has mentined Mr. Tengri. I have got the entire report. I have a
lot of respect for him. When he quotes him. I think he has also a lot. of
respect for him. I am very happy that he quoted. My only submission. is that
the importance of this project has been considered in the wider perpective.
The question of time has to be taken into account. The various other aspects,
which are supposed to inadequacies, legal or otherwise, will be taken care of
in the joint venture agreement. That is why I think that all these misgivings
are completely unbounded. Thank you.

SHRI C. RAMACHANDRIAH(Andhra Pradesh): Mr. Chairman,
Sir, the expansion of the internet in the country is hampered by inadequate
infrastructure. The lacuna can be bypassed by this agreement. There are
certain misgivings about this project, about which the earlier speakers have
also mentioned. Though it is not my duty to defend this project, the Minister
is quite capable and, in all good faith, he will do it. But the criticism or the
misapprehensions, I should say, were based on some misinformation.

With regard to the incorporation of the company as on the date of
signing the MoU, the company was not incorporated. It is true. Mr. Kapil
Sibal has got the experience of practicing here. I do not have much
knowledge. As far as my knowledge goes, once the name is reserved and the
articles are filed...

SHRI KAPIL SIBAL: The article is filed in London.

SHRI C. RAMACHANDRIAH: Once the name is reserved the
company is allowed to function or enter into MoUs, negotiate with
companies. That is what I have studied. Of course, it is subject to
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correction. However, the names of the Chairman and the Directors have been
mentioned. As for the company law, whether it is the United States or India,
after the incorporation of the company, a resolution will be passed electing
the Directors.

[THE VICE-CHAIRMAN (SHRI RAMASHANKER KAUSHIK) in the
Chair]

That has to be clarified by the Minister Sir,with regard to the
question of tendering, the hon. Members have questioned the MoU system.
Is it something new to the present Government? Have you never found that
the MoU system has been adopted in selecting the parties to have joint
ventures with the Government? It is happening in the power projects.
Nobody has questioned that. It is a well-established and accepted system, and
that too, when a company has got an exclusive expertise. In the interest of
the nation and in the interest of developing the data network, I don't think we
can question the prudence of the Government for entering into the MoU.
They have contributed capital, there is equal participation in the management.
Eight Directors are there; three by promoters and one will be selected by the
majority of Directors. In all fairness, I think, this equation has been evolved.
Even the company with whom the MoU has been entered into, is subjected to
the policy framwork of the Government. No extra privilege has been given.
One of the hon. Members has said that the cost of the machinery will be
appropriated towards quity. That is true. But the point that the customs duty
has not been levied, is not correct. According to the information furnished to
us, it is subjected to the customs duty. Can you say that it is not subjected to
the customs duty?

SHRI KAPIL SIBAL:We do not know from where the customs
duty is going tocome. The customs duty can be paid from the internal
accruals also.

SHRI C. RAMACHANDRIAH:When the company is yet to start
its cunctioning, how can you say that the customs duty can be paid from the
internal accruals?

SHRI KAPIL SIBAL : The Government has said that it is not
exempt from customs duty. But the Government has not clarified from
where the customs duty will come. It may come from internal accruals also.

SHRI C. RAMACHANDRIAH: The company is yet to commence
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its operation. How will the internal accruals arise? It has to pay out of its
own capital amount.

SHRI KAPIL SIBAL: That is the problem. Rs. 275 crores is the
customs duty. Who is going to pay Rs.275 crores before the company starts
its business? ...(Interruptions)...

SHRI C. RAMACHANDRIAH:The company will be getting the
capital.

SHRI KAPIL SIBAL: Who is going to give capital? That is what
the Minister must answer. Leave that to the Minister ..(Interruptions)...

SHRI C. RAMACHANDRIAH: Forty-six per cent of the equity is
being owned by the Government...(Interruptions)... One of the promoters
will give the equipment or the machinery the cost of which will be
appropriated towards will give the equipment or the machiniery the cost of
which will be appropriated towards capital. The Government is contributing
towards equity and liquidity. The customs duty can be paid out of that
amount. It is not exempt from customs duty.

SHRI N.K.P. SALVE (Maharashtra): Who will bear the burden?
..(Interruptions)..

SHRI C. RAMACHANDRIAH: Originally, the concept has been
mooted by the Task Force and it has been approved by the Planning
Commission. So, the hon. Members are questioning the right of othe Task
Force to decide these things. They have not decided, it is the concept which
has been mooted by the Task Force and it was accepted by the Planning
Commission which was presided over by Shri Jaswant Singh. Have you got
no experience? It is a hundred per cent owned corporation of Carnegie
Mellon University which is well-known in the world for its information
technology research. So, the agreement is that it will bring the technology
from its holding company. That does not mean that it has got no experience.
It is bringing with it new technology which should meet the requirement of
high-speed data, transmission, etc. It is less expensive and more efficient
than others. At the same time, the US partner in the project, is a company
owned by a University, an acclaimed world leader in the IT business. When
such a technology is being brought to the country, their apprehension is
totally unjustified ...(Interruptions)...
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SHRI NILOTPAL BASU:Where is the legal document?

SHRI C. RAMACHANDRIAH: As far as the legal document is
concerned, I have said that when the company gets the name registered, it is
authorised to negotiate. It is authorised to negotiate with anybody, you can
get it clarified from the United States Law Administration... (Interruptions),..

SHRI NILOTPAL BASU: What are the articles of incorporation?
What are the buy-laws? ..(Interruptions)...

JUHTI (S T DB BIRIE) : AT 9, DI MU a1 GRI
B T |

SHRI C. RAMACHANDRIAH:The articles of incorporation have
been filed before the MoU was signed ..(Interruptions)...

JURAHTEIE (S T Shx BIRI) : AT S, HUAT 3T FA
P |

SHRI C. RAMACHANDRIAH: Sir, my time is being taken by the
hon. Members.

Sir, the country needs this infrastructure. The proposal and the MoU
is going to benefit the nation. My appeal to the Members is that it is a good
proposal and don't block it. If at all there are any lapses, they can be rectified
because they are technical lapses ...(Interruptions)...

SHRI N.K.P. SALVE: There are financial lapses..(Interruptions)...

SHRI C. RAMACHANDRIAH: There are no financial lapses....
(Interruptions)...

SHRI N.K.P. SALVE: Why did you bypass the tender route?
...(Interruptions)... Why did you bypass the tender route? You are skirting
two important questions... (Interruptions)...

SHRI C. RAMACHANDRIAH: Sir, during your tenure also so
many projects have been undertaken under under MoU. MoU is not a strange
concept to this country....(Interruptions)...

SHRI N.K.P. SALVE:Are you willing to yield for a minute? There
are two important questions which you are skirting ...(Interruptions)... He has
yielded....(Interruptions)...
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SHRI M. VENKAIAH NAIDU: Everybody will yield, because you
are a senior Member,...(Interruptions)... A Member cannot ask another
Member, as far as my knowledge goes. That is the practice of the House...
(Interruptions)...

SHRI C. RAMACHANDRIAH: I make it open and clear that
whatever doubts that the hon. Member has...(Interruptions)...

SHRI N.K.P. SALVE:If he does not yield, I will not speak a word...
(Interruptions)...

SHRI M. VENKAIAH NAIDU: You have a right. You ask the
Minister....(Interruptions)... My only request is that you ask the Minister...
(Interruptions)...

IIFGHTIE (2 THT Ih BIRG ) @ Aled TS, T AT FAT Si
A g AT | T AU g1 FHIGT B SR | AT ST HUT
T DR

SHRI N.K.P. SALVE : There are two important questions. We don't
question the competence, ability and bonafides of the Task Force. Two
questions, to my mind, are very important. Now, you have such a large
contract. Why did you skirt the tender route? That is mumber one. Secondly,
who is going to be the real beneficiary? That is the question which he has
raised. Chaturvediji has ably defended the other side of the picture, placed
the other side of the picture. These are the two questions, to my mind, which
are crucial ..(Interruptions)...

IUqUTETeT (21t YHT B BIRND) : T 3FR IR AT F21 S I
SNTTIT | =T SfY, 31T 319+ 97 B |

SHRI C. RAMACHANDRIAH: The National Task Force on
Information Technology, after wide deliberations with the scientists, eminent
economists, etc., has mooted the concept. Subsequently, it was adopted and
approved by the Planning Commission. If you question the Planning
Commission. 1 can't help it. ..(Interruptions)...

IuqHreds (st 1 WHR): G IMY HUAT VS e H A B

ST |

SHRI C. RAMACHANDRIAH: Sir, there is one more apprehension
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that it will endanger the security of the nation. It is not expected to carry
voice data. They can't tap phones. In so far as data traffic is concerned, the
Government has already taken a policy decision. It has already been taken.
The Government has allowed the service providers. The right has already
been conferred on them to set up their own gateway, subject to security
regulations and monetary requirements of the Government. In such as
eventuality, the apprehension, which has been entertained by the Members, is
unjustified. My appeal to the House is that the need of the hour and that it is
a very good project. We have to develop our information technology and we
have very vigorous, ambitions, plans. Whatever lapses are there, technical or
otherwise, they can be rectified. Don't create an obstacle so that the project is
blocked. Thank you.

DR. (SHRIMATI) JOYASREE GOSWAMI MAHANTA (Assam)-.
Sir, in this revolutionary era, or, I should say in his revolutionary millenium
of information technology, I think, it is a timely concept and effort taken by
the Government, so far as this Sankhya Vahini Project is concerned. But, Sir,
I am afraid. Being a resident of a very much insecure border State, I would
like to know, to what extent the security and defence, not only of Assam, not
only of the North-Eastern Region, but also of the whole country, will be
affected by this new project. In Assam and the North-Eastern Region,
generally, the village people say that only when the village telephones are cut
off or switched off, extremism will be checked. I appreciate the Sankhya
Vahini project, but this point has to be seen. This is a very important point. I
would like to cite just one sentence from the statement which has been made
by the Minister, "The benefits of setting up Sankhya Vanini will percolate very
quickly to a number of institutions across the country. Primary beneficiaries
will be educational institutions, local, state and central Governments, research
establishments, corporations, software companies, financial institutions etc."
Here I would like to point out that many such steps were taken by various
Departments, at different times, to help the village people, to serve the
people of the country. But we find that all have gone in vain in some State or
the other. I hope it will be seen that the people of our country are properly
served by this project. Thank You.

St TR g9 (BR) : g=gaTe SUdHIeel Heiey| |y arfel
RIS 9= 31t T e oIk fuer # wdia-adta a+ft Jaret o g € | A
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SR ST 918 & b Ui 1 St off, Ui /a1 gess! ot fh sael ISt
g B 91 B foar-fawel &, foar d@fvsa o areiea § fov
IATH WHR B o1 T ? WRBR BT ALY & S dRE-TRE & U 6
3% 8, Sl TPV I3 B! &, Sl AN b A 3 Y II 81 ¥al 5, IHD! 3@ g
WHR 39 W (AR
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P, 3P (1Y U AHaI AT F18 Y S 59 A1 bl gR AR IR IR
A ST PN FAT $HD GARATD SRIGT b ISR T 8, SHD| O1d B | SHSD q1g
Bl 59 TRATSTHT &1 HSR R ST A1fRy | g=1aTs |

it T 9 : IR, JN ST I & | R Ga & [P s ao1 A
yrsde Ha9 IR 81T, SAfTT S9dT STd19 GIHAR T Tl a1 WY |

7t et} A1 AGALT : I8 AT B WH i1 A1 |

it Frelicaet SR : 31T A TS BT 237751 1SS ¢ |

Suaurege (3N T AR BIRD) : S8 b AT Ul Sft 6
fafreea &1 9arar 8, S= g fafveey foar o & ue o 9 ue &)
I il | | Sal $ UP-US A G dld g © | 0l Rafa |
D] 3F AT PR 1 AT |

7t Hftet Rt : &9 5 &1 T BT ? . (FAY)..

IIGHTEIE (3} T 3 B ) : 37 31 AHIR & oI i erelr

SHRI NILOTPAL BASU: There are precedents. We know that.

Iyaureas (st T WdHR BRI ) : AT g Sfl, 3R A9 59
T & S BT AT8 & o UTd g1 RTeTs 81 SITY, ST 81 81 bl © |

sl v arsa™ (afdt §e) : R, UTd 991 B Bl HhaT § ?

it Frelieae 99 : WIS UiST 991 B 81 Wbl § ? T8 Pl Bels el 8
HHA 2 |...(ALTT)...

SuuTeae (S |1 TBR BIRND) : AT Tl B T 7 fh and)
Bl SITY | I8 BTl ST AR B | I M AR I3 Heayul 8Id @ |
I IS U U3 SSRT AT & Al ST STd1d Y 31T ST A1y | $9fAU 31d
EREIRCIER SRR

N Hielicael ax] : 39 SIeh DE € & ol &H <INl Pl bel & b
peel AR A & STaTd e X8 Y $Afy .. (FFEH)...
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it FreArd! A1 A : a8 qaT Sfare < |

IuquTedet (st YHT 9hY ) : AT NUATREBAT BT ol © | 3Mae S
AT T &, ST IR T8 <1 | 7 S| 4 ...(FALH)...

ARE g f&F & fog a1 © | U9 aiiSed W 8, wl W § | YaesH &
yrrsed W &l

2t FreAre! A1 A : J Tord IRISSH © |

MAATa ag  : FAFarg b g8 T8 811 A1 | ife s 3@
HA B ADHATE ? AT BIFS & |

£} Prcirent AT Agae : R 7a BRY, 374 TH 81 ST |

st TRe ARsaR) ;3R 3MY a4 & JUR B O Udh He e H
ST 3T AT BT | T H I8 FaTel ITY §Y U A1 81 A1 2 | Uh AE I A
31T T STaTd 21 3T & | 3R 319 g+ & TR BT, 3R 3! URE T
BId T PH X BH TSl 7 SN HdTel SSTU &, $hT 9119 < < |

HAR FAT™ 4§ 57 34t (37 99 Riehe) : 3179 STam9 gy |
Sl W1 AR ¢ I G, HEAT WR B TRATE |

ITqHTEIE (31 I FHT) : AT GG 9 A1 Pl 3TB] ARE A
S 8 o BIfer 3o |IvM U Hecayul fqwar gidn & | wewqul fawy
ISRAT T 2, AEdYUl faW BT IR deblct 37 ST A1 | AT SHDh!
T FHTET BT | JATYS Gl AT ATFRIATG] RIS ST & gl | Aleilcdel
ATEq 1 Y8 I W b AR ATRea’) Si 3R AT AW Sl (U
T Bl BT © | H AT ST B b 39 Teb-Uep e 4 379+l a7l &g |

2 e i e : 98 o 781 81 Gl | Y AT Ared A ASgR 8 1Y
T RTET FE BT FHY WRIG B & | I 8] 8 bl &, IJg§ WAR &
I 2 1 7o A SareT Hex T 91e bl | B9 45 A &, B @ U Hax el
2 1 e 313 Hed 8, 394 A <fIH drefd | .. (FaHT)...

SNl AR AR ¢ 39 TSl < N, H R s e § e
Eaauill

Y W g e : ame | A <AH HaR B Frei 2

Sl WRem AR ¢ MY gy gre AR, Al @1 arer
IR |
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THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI O. RAJAGOPAL): Sir, it was decided
that one Member will speak from every party.

it *f vipx w™AE I 9 fHur ™ ® R ua urdt 9 ud &
IO | ... (qaeTT)...

ITAUTEIE (2ft T ThY BIRD ) : b 2, 3T B SINT | 3R
-1 GedT B Agfd Bl Ol A9 IS Bl U fAde fam S dadr
ofT | FfeTy BT SR | AT R H301 S, 319 ifeTy |

2 IFIAT grE : GUIIl S, § AR ARl b1 R g
9 HIHYY IKATT &b HIEGH 3 I8 &1 AUl (49 Bl AR & Bl AP
fopam T2 8 SR WRBR B Al 34 fawg # Sl TATheHIl §, S g B Bl
HIepT feam 71 8 1 59 ®3 HE SO Y & | HavH, &4 59 a1d &) Geil 8
Gl AT AT | $9 914 Bl ART81 & fb 89 78 STl A1fey, 84 Al
TR TR THTATST TIRT 3R BH 7 3sfear ¥ I1f2v | I8 WRAR BT dficHe
Al 8 3R Sl HRT BfHCHE &, &9 IqY O &1 Sff Faha ¢ |

D AN PO 3 e W IO MY & | Ga9IH H ARy arfe=il &
et H po Ayl [l &1 Fa= § I g | U8 ell, Sl A3[el D
BI¥ BT 73T 3T T8 22 A, 1998 I GaAT| IR, SII 3MT%. Y. &b 14 &b RoTd
BT HHA &, I8 27.7.98 B §3AT | 11 TH.311.. AT, I IR BKIIER 16.10.98 Bl
BY | P 918 SH1 IR I GRIISH Bl ST JoHR SHD! WU TIR Bl
IR IHH TellpIH BHIRM BT IR BT SIHBRT &1 T8 | TellbiH BHIRM o
I9F T | STITEIT B A 14 TS, 1999 B & | 718,77 Bt
9 g1, 59 98 SADINUNE B, I8 [ fl 8 SHaRT, 1999 | ST Saige dex
TUHE Bl TR B B [ &, 98 PR 1999 8 | $ide e fafr=
AT § WRGeIe fhaT AT 29.9.1999 B 3R BfI-e Al diEHsd B do)
&g HSIT T 7 STaRY, 2000 B | AR & AR B U &! [, 59 a8
Ty g3, Bfae 7 S U fhar, g8 8 19 Sasl, 2000 | SHS a1 Aol
IR & pET o1 5 MR & qRa safse der wive afén & fog o
ST 3R T8 13.4.2000 BT BT Wl AT 2 | I 918 U318 ULl (B
STAYCHE THIEN 18 B 3TART U1 BT 8 3R SHP 918 Hiolae TR M

227



RAJYA SABHA [ 05 May, 2000 ]

FATHR TATDIH HHIA BT AFAIGT U DHRAT 2 | SHD [ofg 1 Se FHiTad o
T} TS B, 16 9, 2000 | P 916 Sdigc dax UHHe I A & afeT &
TRATd UR el 1eh 19 BT GIRT ST SFAIGH TG BT ¢ |

AR [l 7 3R A s Ge SV U 1 O™ {3 SATIeh! SId1RI
2 o5 ot 29 Tt ot fireTas 10 A Seveie FraR iR 37Tel &9 wTd
H gHR) IO © 2 BRI BT B | 314} T yoe fopam it fob Aivey anfa=it
RIS B T BRA BT AADBR TR DI DI D 4 {71 747 ? I8 AR
TR BRI BT 2 AT T8l 2 3R T SR BN G371a < Fhell 8 2 MMIDBT Hal
e e & [ T 7 U1 B T 78] [$dT, TRG BN -1 g (&1 3iR
I GG DI TREBR A BT B BT B 6T |

IAF T8 A U o7 Aed & IR # | MU wer 6 gexie |
...(STIET)...

2} el a : ARPR  Ha 7Y [T, I8 ST Fa1 Y |
it IMRAENT 9RIE R, 97T A AR SS9 UEd & g1 o |

AP q18 Wl A1 FERT 78] G 32 & ql 599 -0 ITefdl 781 o | bR wfey,
9P IR R ST qa1 g ?

ITaHTIE (21t 9T IhY BIRD ) : SIS 2000 H |

it Sftae I (afsiedt Sme) : SMUeT ARBR T AR e, @ 98
®q fem ? uH. 3. g, U BAT AT ARPR Bl AFAGT U gaA ?
.(STAT)...

it e O e : oMT G TR B, dierd S dlerd B |

it SHa= R = TTH 7, SMYH] FRIT T TATE ?

Suaureger (3N |1 9B BIfdp) @ FEHT Maw Sft, S9R H53) Soff
BT AEH € | 3T I A § 2

M NAraa g : STFTEIE SN, 31 3TTHT &0 1Y |

it IARIART I Aa: 379 U IR U8l S o ST .. (aET)...
A9 § o7 Y R IS 915 . (Faem™)...

£t AT 99 : BRI FaT AT fh ARPR 7 B gABI AFAGH
forar 2 g9 sqPT STa19 71 e |

I (21t T I BIfRR ) @ 3T M T T BT |
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it I U AN : " ISy, Uh B $ifog fF 9 Fe axd <7,
EHD] U8l STa1d WH HRA < | 89 Uh-Udh WISC Bl a9 3h] ¢ <31 | SHPD
18 W 3R SHT FB TAM a1 29 ITHT 1l STa1d S | g9+ DIs Gt a1 T2
T | BIS YIIT 81 oIl Y&T & I |

IuquTeget (ot X9 AR BIfdh ) FEI I |

st AT IRIEE : ST 6 581 daT fh TH.eNL . IR addreld
qferg = <1 RmeR feu s forv feas S9at iffrer e o, goirera <&
off, 1 dchTeils Hall 7 gofrord <1 o |

it STied [ : 519 IS g3l &1 T8, WRBR 8] X8l Al YIgde
BB ? .. (FAYT)...

£ IR IIE : 39S a8 32 Pl (P Sfad BHe §
4l g5 AT el g8, faavord it 7 1 H&1 3R &7 a3 S 1 WY dal | g8 ==
S 9IS g8 € | T gR I 11 TIWR, 1998 Bl § AR ORI R 94l 14 SaTs,
1999 DI gs |

7t Frelicad a] : IR, I8 A SHHA <l STREN 8 | (FFEH)...

Juaureds (st T 9B BRI ) : T8 AEG AT SN B G G
Bl ST SITSTY 9 919 Sl 319! U3 Y8 &1, I8 o |

it IARIS ITEE : $EIN Bal f6 Sexie | fed @l ger faa
T | I8 9EI A1 ¥, SexAe A Eey & 781 g 1 | U 91 =i
RIS &b Hae H 21 414, 2000 1 YS! b MY € b FIRAT DI & | S
3119 AT fl & T IO & Al 89 AT Al IR R & [ P! THRar 4
o | RBR B I SHTAN BT 9811 <91 8 | H A1 Fedl 9 W) 3mrg
PRAT AT A8 d 39 U8 & 8 1 I Y&l &b 81 Gl B I8 7=« 6 Bl
AT B 7 B 9 g9 999 RIS & $UR WaxT 8 | gdaforg §
BT ATSdT g [P SAH oIl 9ol Bl TS & J 99 $ISTT ol & 1D &1 B TS §
| 3T 319 YBT e STq Tedl SR BIR B1 HIFSH g8 A1 39 HIFET | i~
P I | 59 AT 71T IE Bl & fb 39 Hifew § 9wRAs o Rwa @
oA facer w2t Srdd g ot 91 3R @t e & fewt 9ods adam™

I
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HA TeadTg ARG U | A4 TR U HERTSE b G H3] [AATIRTE S Bl
U 3T & b A+ iranfa =t aRaTorT &1 el fhar ® | 9 i urel & &
2 | Sl ATl SeXAT BT JHAT 8, S8 g9 T 9929 ovd & | RrRe
feurcHe oM STABIRIAM®GIM & I, TFens«l UiTee, <19 &HF Hl.
G, 3=, Rusicfea S sme f$%ha SR T9.79. A8, 4.1,
FHTSR UHdq d7 fethd I AR onfhay SufRyd o | :1far v 3k 21.79.
AR feurddic 3 golaei=e Rusicfed amp f$ha fAf s IR o =
T arde @t | IR @t AR Aol exe & ATgH | 99 SR, 99 A Bl
e T T | Uep URAY CaTarSil 8, U VT STTSiSaT & T Uy &l bl
81§ | 31y O 3neHt & Ady H BE B &, VAT @ I8 & IS 09T NG AT
IRAUITE ST, YR & forw sraRRfd ane & | 17 et 7 fstha 7 wrs-4re
AT TF a1 B 81 AR ST SISt & A 7 3ot ff fagear o & 72
gfewd SMRBT § STHR ATERY BT &1, 3R IfT B9 S MMSH B 3SIST &
FUR [ IT¢ Al HH A B el IS I U8l Gral A1y | 5T FHART
DIs A8 faaer § SI7am 2 1 facer 9 S 8 O 9 S99 91d &1 I7%9d 8ial & fh
R H G o1 A} GRS &, R H AR ol Hiv[e € S 374 I e
B U ¥ | 39 oY a8 ane avt W fAfid g ik w't snaw v I
fRreTerd & dTfeh WIRa I CaTcirl & HARel | 311 ¢ 3R g1 & Jabrael |
HHIIC B | BTs AMEH! R §H IRE BT HTH B A1 RATS o B IO, IHBT
AT S & IO B9 IFDT SCUTT IR 3Tl IO BT BIH BN al H TSI
g [ ug fefl & forg sreer 181 8 ok 9 &1 <o f2d & fow et 8 1 H g
SATEQE! P A1 PHEAT g b SARI qIadid IIo7 X! A 3R 27 wurad Sff &
A1 gS 8 | AT AGRT b 7 H S 2epT oY T SAD] Yh-Tdb T(bl Bl
FRTHROT BT BT B fBar, I &1 B fhar 3R 319 | g1 & A1 B8
el § fb AR SR |fed I8 SHldiol WRA & Sge & oy &
ECHIT I IUYTH 7, AS! T | 3TH Hel bls dIIele ol goll © | §fSaT
SeftuTfhes Ve, 1885 &6 IR T i /et 31U+ ISV Sk R H FT1
=TedT ¢ o5 Al a1fe &1 qrerIeT arsHy fam S iR 39 Rkt
SR &Y &g & @1 S | e Bufral Hufdl o) 89 ollgad o
2 2 oiR A1) oifs 81 @t srgeian & qarfas R voieht g dufvai
B AR & Gfen Tfhe Yae & qarfde Ta™ & ot BIfreT &) 38
& 1 3 gfaemd
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iy arfe= ®1 41 g& &1 S € | 39 geT A7 {6 ars.d.ere i 4§
BI-BIF F AT A 2 7 g 91 € | 9+ 48T {6 Why not follow the
global tender route ? IE AT WS- &1 AT 21 & FORTH Uas amH=
TSR YUITell BT SRS BIdT & | a1l I8 & o fod uret & wner Siige dox
o STTU oI U 31es) SaTatTol 99T § 31T iR <91 T faarT 87 | 3ms. 2.
TRG B Bl AR S-S} B T US A Bl Aok & gy I8
ooty foram 1 {6 B Ao S STaas g Rad 911 59 a1 & forw
JUYYTh XM | 3TY Yier Aol b I &b IR ¥ Yo7 | 84 A 395 R 4 Y81
3R I AT BT <H T | §H i1 AR HeR 8, A ATS-Y-1¢ & HaR &, Uh
HaR TOh e SXEISE W & 31X U HaR BT 4] AT ST q1ab! © | Y TS HaR
2 1 U39 U1 S8 <H Ugol il {1 TR 2 S < Tl BT < Ugel s¥fery faan
T Fifh STh U SaTarol 8 | 3P IIRHT BIF 81T 2 SHP IIRHT el
ST | TS facet amee) € 3 a1et § | I o1 XSS! 3R Jrvirae 39
TG BT B BT | S1F BIs GG 811, BIg BIAR RN I S <&@ BT B
DI BT ? J4 TP BH SMSH! BT BIaR S A, T I8 HFIYCR BT BIa”
Ugell IR <@ H AT | IfS fhed) BT 9kl BiaR &1 Sy 1 diF < T ?
Afr U el I T & S <N ATl a8, UiE Al 9 S 9 Bl
BTH PN AR T§ TG T SgIC H 8 | 3 Si1-F-+1€ AR 3Mg-Y-7¢ b IR
H BT | Sit-g-c & WY, & A ufrerd & dfersasis € | 3 Sl duferai
8.1.1999 Bl FTHRUNE B s | ST, 7 BT AR HYCe Bl Jeld & 1
H & 1 3R 3Mg-Y-c P AR SfI-Y-+¢ & M I & | 98f I S1.E1.q4. B
HAT T ...(FIEH)...

it Ferad 99 : W, ... (FIUH)..

it < g vl : oY B) 919 W @S B 9 © ...(FaEH)...
ITAHTEAE (37} THT AHR HIRMF ) : 1T S, A9 IS 1Y |

it I UTaTE : Qi &b AT . (TFET)...

JuRHTEET (S} THT SR BIRE ) : 31T 20 BIST ... (ALT)...

ot AT 9rIET : ¥l $ qATSD ME-F-Ae | gie A b Y

BT Held Bl Hell, TRl alfed Ise T 3R I8 @ikie ¥ gifead fean
ST | AT o7 b A8 A Salaliol o Bl ATaegehadl a2l Il ? arex |
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TSN AT BT AT BT $HAT TSI Rifh BT WIS STl SHR & forv
SR S1.QH. TIAIATSH BT SRIATS [HAT ST B 3R §6 S Ieroll & YR ke
A SRS & foIU BT TS STl 3R HHYSR AT Bl STOxd 8 9207 $9 &7
AN TRIUReTsST HIfd 8 ST et A= &t Wit Bl, 39! &T9dT &l
O fopam 2 3R I8 WRA & forg Suarh g1 |

3T e SIS & IR ¥ YBT, HIcH SIS! AT a1 B 18 7 | 3
NTe STagHe & IR | YT | e Riee ared ST & & 519 Siige =R 8l
ST A1 TS STagH A 9 STTQIT | STl SIFgHT T8l -1, SHhT FaTd af
T8I IS | ST FaR DU & [T HIeH SEI A 81 DI IT5 & | S1d B!
BT IS B SITYIT 9 gfFact 1 A9 & A1EUH | dfb T hided BT Yrae
o ST | SfFquHey & aTdeleld & GHY HXCH S| Bl oSS DI Bl B
3T AT ST | §9 ORE BICH ST JAS-J--IC Bl Il | IqF 918 59
IR | faer FarR 779 &1 &1s 81 89 arell 981 2 | 91.99.39.3d.
S digd TollBIfae I | HFIUTell Y@ § Safh Sige dex
HU Had SHRCH & § 3R I8 W) STl a1 BT B BRI | A5 BT
B B dTell 81 & | FRT AT Aew] F a1 Fe- Y 3 & b aR-9r
S % I ISTHR T4 N8 Bl HUST fhUe 7 B ST H AT AGH|
3 T8 HHT [ IR IR 5 e DI ISTHR 59 A8 BT BIg H-HYST hde 7
P | BHR 918 SR = 3P 1 FHeiaT fhaT § | 31797 8% 97 STATS |
NI 9 VBT & | B < $9H 31T 9¢1 B BITY HR 8T T | 3R &H 91A &
QTS ATFHR I Y 37BT B § AP fo1g | AN & 79 H BT Sa~ BRp
AU Bl UTd IR Posl! AR BT MM BR Ve o | H Gl AT el A 18
BT, A ¥ ST B [ TRBR DI <1t {077 § T SHBT TR B 3R
TS 39 IRE &1 Bis ¥H YT 71 81 o e faer § wRa &) ufd frsd &
| AT ARIST G4 ST 89 AN Q97 Bl CaTeATST &b &3 H of ST 918 &, Bl
Y P AT & & H Ad of SY TE HRT MY IME © |

IUATEE (STt 1 R BIRNG ) A ST R AT B
TSl BT ATE § 2 HUAT VS U FaTe 4og | st facaa ey |

Y Freliead S : 89 T STagHed T8l AT Y |

it T gTHETe Y TR 7 O Afh Fs 3T ASwT ° 7
|18
U9 ST o7 |
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Nt ielicaet ay]: #R1 Wise g © b AR W Bl 12w DY
BT AT BT T gAvCHE & g 7 H 3R g 7T HT T SRTHCT & TS
e ¥ 39¢ IR H, Fifd 91 HU STHRUINTS &, SHH IR H g |

JURHTEET (S} THT SR BIRE ) : AT FUAT AT 7 BT |
o Fidfiga 9y : 9 STagHe @ ST | S AT @1 100 WRIE
AlersI{l € g e 3R Y= BT 100 TRAC & S 7Ic | STRgHe W < |

SHRI KAPIL SIBAL: Mr. Vice-Chairman, Sir, I have only one
small question for the hon. Minister. Could he please tell us on the floor of
the House the shareholding pattern of GUNet and IUNet and in what manner
does the Carnegic Mellon hold a majority voting interest in GUNet?

SNt AT A I8 SFRHIH X <) SITeA |
ST AT AR : SUHTEET ...

it <" B wiiaw : 915y, Y #3979 G | Held, AR gad Bl
Y A SMTEH BTESIE ) ofd B | ... (HauT)...

JURHTEET (S} THT bR BRI : A I ..

Y g g M| w7 3 3Tl . (FFEM).. 3R H 9ew ¥ |
HIT B 3BT 3P of [TATE | AT Y $HDh ShaR 8 ? ...(FAYH)...

SuquTeget (3T IHT IHx BIRD ) : TiTH ST, TS §RT TH I8 &I
TRIRT ST &1 ST | HUAT MY AT T HIF |

S ARAT AT ¢ FATS | AT TS, T Sff bl | IR Bl
& & | g8 d HA! Sfl | |aTel BT A8 § | H8/6d, 39 e UR 98 AN
HATd IO ST b © 3IR H W) 980 AR FATd I & olfpT H U 7T el
IOTHT AT § SIf 3T b Io1 T8 & iR 1At w24t 5t ¥ ot Srarg 781 fean
| SUFHTEIET ST, ART AT FaT 59 Aa¥ | 8, 3l Sl 31l SoTaArst Bl ard
FR T I 3R § I THFIATSH & Had | /31 Sl | YO A8l § b a1 37T
% e o1 I8 THIdd el & ARSI 3R focT Aad: U1 |iqeld Tcah
TATIE & VA &S M W1 G JRIT wrferamie § g9 ) waax

233



RAJYA SABHA [ 05 May, 2000 ]

9l g5 AR I8 |9 B! &A1 BT SR g7 {6 {6 a8 SCaHTersil ot
Tifdife® Bl & BY § WA DI o BT 8, [ IRE A THAIHG hold &
w9 H SHHTA DI ST |

ITaHTIe (21t 71 9N BIfdh ) AR 9 HIFT |

APl WRen AR P9 ARE S $ SINY IgRTS
Sufrdi o f&dli § o fpar o X1 ® | gAferg #_1 e AreT wdTet ¥s © b
ATl IRISHT TR PR I AR < S URRET & e Bl & 4
RGT AT AT E ? U TR....

JURATEET (ST} THT SehR IR ) : AT A T |

A TRl AR ¢ gAY TRB ARDT P HY §H ARE DI

TSI HRAT T8 TR § 0T 2

it scfier A (afgiet dmren): = Sft a1l {6 aEy e o ddice
B3R ST HhUIce © dl 8 379+ 31T 81 31T STl df SoX Rl Tl (T ? 3[R
I8 ST dUlce © dl saige UIAre Uid & H3l Sff Bl T IResT © 2

St AT IRIATE : AR 18T b <97 Bl UfReT &1 |qarel 8, <9 &I
TTIRETT T &1 8% £ W X1 TRIT 8, YT SfT X7 § 3R g1 SI9 |

IuqHraet (2N =T Fidy BIf¥G ) : A G, i f 3y
el ARE ¥ ST & 31IR 319 AT bl A1eqd & b 31st urgae Had fas4 2-
30 I 5 g91 I BIFT AT, IR AT HI ASHT B A 3HPT 3 g91 F 5-30 db P
ol

SOME HON. MEMBERS: YES

2t Fielicaet axg: S 89 FaTel YO o, §H STl Pl Sfarg el A |
..(FAET)...

IuaHTIe (N T Y BIRE ): S ST ST AT, 31 AT
..(FAET)...

it Teiead 99 : 89 $9P! A9 e A1 © | ... (TFE).. fedt oY
HATA BT STATT &1 AT | ...(FALT)... AT & 9 IS B S 2 & |
..(FAET)...
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(At this stage, some hon. Members left the Chamber)

ST (2} T hY BIRD ): 379 8 SSd 8, 3 g9 Aol |

The House then adjourned for luch at fifty-five minutes past
one of the clock.

The House reassembled after lunch at one minute past three of the clock,
THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) in the Chair

PRIVATE MEMBER'S RESOLUTION

Need for review of the Constitution of India-Contd.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Shri
Santosh Bagrodia.

SHRI R.S. GAVAI (Maharashtra): Sir, I had not concluded my
speech last time.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): No, as per
the list, it is Shri Santosh Bagrodia. When the House adjourned on 20th
April, you had concluded your speech.

SHRI R.S. GAVALI No, no; Sir, I had not concluded my speech. I
have the record with me. I had not concluded my speech.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Okay, you
can continue.

it W AT (AERTY) : 9159 TIRAA 9184, U g # g1
<Ted § 115 & Ugel 519 T |IEd &I W1Vl I 8T o7 JRIde W [l &
a8 # 1 3= $ UfIod ad del ol ..

Igquregel (3 ELgA. Igadt) : 98 99 B 1 | 98 09 IS GeA B
T 8

it o e @ T SBIN 919 aTa of ofl . (aET)...

ot e TR (e ) < a8 RS g ) o g &
.(FGET)...
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